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ing of the Bill " for the levy of Port-
<luea in the POl't of Aden." 
· 'l'he Motion was carl'ied, and the Bill 
r!'a.d a third time. 

SUBORDINATE CRIMINAL COURT AT 
OOTACAll.UND. 

MR. ET,IOT1' moved that the Coun-
cil resolve itself into a Committee on 
the Dill " to extend Act XXV of 1855" 
(to. empower the Session Judge of 
Colmhatore to hold Sessions at Ootaca-
mun<l on the Neilgherry Hills). 

Agreed to. 
'l'he Bill pas~ed through Committee 

without nmenrlment; anu the Council 
having resumed it~ sitting, thtl Bill was 
reported. 

Mn. ELI OTT then moved that the 
Sta.ruling Orders be suspend~d to admit 
of the mu being read a third time and 
p111sed. 

Mn. HARINGTON seconded the 
Motion, which was them agreed to. 

Mn. ELIOT'!' moved that the Bill 
bo now 1·ead a third time and p111sed. 

Agreed to. 
'!'he Bill was then read a third time. 
Mn. ELIOTT moved that Mr. Grant 

be requested to take the Bill to the 
Presidtmt in Council in order that it 
may be submitted to the Governor-Ge-
neral for bis assent. 

Agreed to. 

PORT·DUES (ADEN). 

Mu.. LEGEY'r moved that Mr. Grant 
be requeHted to take the Dill "for the 
levy of l'ort-dues in the Port of Aden" 
to the Presiul:!nt in Council in order 
thnt it may be submitted to the Go-
vernor-General for his assent. 

AgTeed to. 

EST.A.TE OF THE LATE NADOB OF 
THE CARN.A.TIC. 

Mn. PEACOCK moved that tha 
Dill "to provide for the adminisll'a.tion 
of the Estate nuu for the payment of the 
debts of th'-' lnte Na bob of the Carnatic" 
be referred to a Select Committee con-
sisting of the Chief Justice, Mr. Eliott 
and the Mover. 

Agreed to. 

BETl'LEMENT OF ALLUVIAL LANDS 
(BENGAL). 

Bengal Code, and to prescribe rules for 
the settlement of land gained by allu-
vion" be referred to a Select Oommittee 
consisting of the Chief Justice, Mr. 
Eliott, Mr. Harington, and the Mover. 

Agreed to. 
Mu.. PEACOCKmovedthattheBeloct 

Committae on the Bill be iudtructed to 
submit a prdimi11a1·y Report suggesting 
any alterations which they may deem 
expedient to makt.' in the Bill previously 
to the publication thereof, and that they 
omit such p11.1"ts as are decl;m1tory of 
the existing law. · 

Agreed to. 
The Council adjourned. 

Satu1·aay, April 10, 1&58. 

PnESENT: 

The Honorable J. A. Dorin, 'f'ice-Pt'ealdent, 
in the Chair, 

Hon. the Chief Justice, I P. W. LeGeyt, Eoq., 
Hon'ble J. P. Grant, E. Currie, Esq., 
Hon'blo B. Peacock, ai1d 
D. Eliott, Esq., H.B.Ha1'ington,Esq, 

RESTORATION OF POSSESSION OF 
LANDS (N. W. P.) 

THE CLERK brought under the 
consi<leration of the Council a Petition 
of the British Indian Association sug• 
gesting amendments in the Bill " to 
facilitate the recovery of lnnd and other 
real propel't)', of wl;ich possession may 
have been wro11gfully t11ken <lurin~ the re-
ceut ·diKturbuncc~ iu the North-Western 
Provinces of the Presidency of Bengal." 

Mn HARINGTON moved Urnt the 
above Potition he rcfa1Ted to the ::ieltlct 
Committee on the llill. 

Agreed to. 

SETTLEMENT OF ALLUVIAL LANDS 
(DENG AL). 

Mn CURRIE presented l·he prelimi-
nary R~port of the Select Oommittee 
on the Bill "to explain Regulation XI. 
I 825 of the BengHl Cotle, and to pre-
scribe rules for the settlement of laud 
gaiued by nlluviou." 

AUTHENTICATION OF GOVERNMENT 
STAMPS. 

MB. CURRIE moved that the Bill Mn PEACOCK preioented the Report 
" to explain Regulation XI 1825 of the . of the Select Committee on t~e Bill " to 
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provide for the authentication of Go- SETI'LEMENT OF ALLUVIAL LANDS 
vcrumcnt Stamped Papor." (DENG.AL). 

EXCLUSIVE PRIVILEGES TO INVEN-
TORS. 

Mn PEACOCK also presented the 
Report of the Select Committee ap-
pointed to consider the Despat<:ihes from· 
the Court of Diroctors disallowing and 
desiring the repeal of Act VI of 1856 
(for granting exclusive privileges to In-
ventors.) 

FORT OF TARTORE. 
1 

Mn EI.IOTT postponed the Motion 
(which stood in the Orders of the Day) 
for the first reading of a Bill for bring-
ing the Fort of Tanjore Rnd the adja-
cent territory under the Laws of the 
Presidency of Fo1·t St. George. 

REGULATION OF PORTS (FOR'.r BT. 
GEORGE). 

Ma ELIOTT moved that the Coun-
cil resolve itself into a Committee 011 
tho Bill" for the regulation · of certain 
Ports within the PreAiilcncy of Fort 
St. George ;" and that tho Committee be 
instructed to consider the Bill in tlw 
amended form in wliich the Selt;ct Com-
mittee had rccommcndeJ it to he passed. 

Agreed to. _ 
'l'he Bill passed through Committee 

without amendment. 
'l'he Council resumed its sitting. 

LIGHT-DUES (GULF OF CAMBAY). 

Mn J,EGEYT moved tli:it the Coun-
cil rosolve itself iuto a Vommitteo on 
the Dill "to repeal the laws rclatiug 
to the levy of Light-dues within the 
limits of the Gulf of Cawhoy." 

Agreed to. 
Section I wa~ p11Sscd a.s it stootl. 
Mn LEGEYT moved that the follow-

ing new Section be added to the Bill ;-
namely, " This Act shall commence and 
have effect from and aft.er the 1st day 
of May 1858." 

The Section was agreed to. 
The Preamble and Title were paased 

as they stood. 
The Council having rl'l!umcd its sit-

ting, tho Billa settled in Committee 
were reported. 

VOL. IV.-l'All1' IV. 

Mn OURHIE moved that tho Report 
of the Select Committee on the Bill 
"to explain Regulation XL 1825 of tho 
Bengal Codo, an<l to prescribe rules f.n· 
the settlement of laud gained by allu-
vion" be adopted .. 

Mn PEACOCK said, ho should not 
object to the Motiou ; but in assenting 
to the adoption of the Rcportt and the 
publication ot' the Bill iu the form in 
which it was now presented, he must 
not be considered Iii binding himself to 
the altemtions made in tho Bill by the 
Select Committee. 'l'ho first purt of 
Section I authorized the assessment of 
alluv1on as part of the este.te, provided 
the Government should agree to t.h11t 
e.rrnn,!:(cment; whereas it appeared to 
him that the zemindar had a iight to 
insist upon such an assessmont. The 
second part withheld from tho Govom-
ment the right of dissent in cases in 
which he thought it onght to have that 
right. 'l'he Section eai<l :-

"IC the proprietor or proprieto!'ll objoct to 
such an arrangement, or if the Hevenue 1uth<>· 
rit-io• uro of opinion that a sottlemont oC the 
alluvioJ land oannot properly be mude for tho 
&am~ torm 811 tho existing settlomont of the 
origmal oatato, the alluv'al Jund shall be 8119098• 
od and •et.Lied a• a soparato oatato with a 
Betpn.ru.te jumma.'' 

So that, if the proprietor should 
ol~tict to the alluvion boing settled uH 
part of tho original eat11tc, the Govuru-
ment would be l>ouncl to settlti it IMI a. 
separate estate; whereas ho thought 
that the Government ought to Lavo 
the right of oltiecting to such a. sett).,. 
mont whore tho nature of tho alluviou 
w11• such that tho sep11rutio11 \vould i11-
juru the original L'Btate. It appeared to 
l1i111, therefore, that the :Suction was 
wrong--first in rcc1uiiing the 11sse11t of 
Government to settlements to which 
zeminuurs wore ontitle<l of right; an1l 
secondly, in not giving tho Govcrnnicut 
a right of di11oent in cases in which it 
might ho necessary to exerciae it-a 
right which he believed was now vested 
in them by law. 

Mn. CUJtRIE 1aid, he would not dis-
cuss now the ol~ections stated by the 
Hoi.01·aLle and learned Moml>cr. It 
soomcd to him that tl1iH WWI not tlrn 
time at which they couhl be provedy 

N 
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discussed. The Select Committee had 
altered . the Bill in accordance with 
the instruction given to them when 
they were appoiuted last Saturday ; 
and thu objections now taken seemed 
to him to be objections of detail, which 
could properly he considered hereafter 
by the Committee. The recommenda-
tion in their Report was, not that the 
Bill should be adopted by the Council 
in the form which it now bore, but 
that it Ahould be published in that form. 
Upon its publication, suggestions would 
doubtleBB be received from Revenue 
Officel'B imd others interested ; an<l the 
Committee would then be in a position 
t,1 <ltitermine whether any further altera-
tion was necessary. 

'l'lie motion was then put, and agreed 
to. 

LIGHT.DUES (GULF OF CJAMBAY). 

Mn LEGEYT moved that the Stand-
ing Orde1·s be suBpended to admit of 
the Bill " to 1·epeal the laws relating to 
the levy of Light-dues within the limits 
of the Gulf of Cambny" being read a 
third time and passed. 

Mn. CURRlE seconded the Mot:on, 
which Wl\8 agreed to. 

Mn. L:sGEYT moved that the Bill 
be now read a third time aud passed. 

Agreed to. 
'l'hu Bill \VBA rend a third time. 
Mn. LEGEYT moved that the Vice-

Prcsi<lent be requested to t11ka tha above 
11ill to the President in Council in 
order that it roav be submitted to the 
Governor-General for his assent. 

Agreed to. 

LUNATIC ASYLUMS. 

!!'£&. ELIOTT moved that a commu-
nication received by him from the Ma-
dras Government he laid upon the 
table and referred to the Select Com-
mittee on the Bill " relating to Lunatic 
Asylums." 

Agreed to. 
The Council adjourned. 

Mr. Ourria 

Saturda9, .April 17, 1858. 

PRESENT: 

The Honorable J. A. Dorin, VW.·Pruidmt, 
in the Chair. 

Hon.tho Chief Juetioo, IP. W. ~Geyt, Esq., 
Hon'blo J.P. Grant, E. Curr16, Esq., 
Hon'bl.e Major General and 

Sir J. Outram, H. B. Harington, 
Hon'ble B. Peacock, I Esq. 
D. Eliott, Esq., 

'fhe following MessngeA from the Go-
vernor-General were brought by the 
Vice·P1·esident and read: - · 

CORPORAL PUNISHMENT. 

MESSAGE No. 182. 

The Governor-General informs the 
Legislative Council that be has given 
his assent to the Bill which was }Jlll'Be<l 
by them on the 27th February 1858, 
entitled "A Bill to authorize tho inflic-
tion of Corporal punishment in certain 
oases." 

G. F. EDMONSTONE, 
Secy. to the Govt. of India, 

with the G01Jernor General. 
ALLAHABAD, l 

The 4th April 1858. 5 
MUNICIPAL ASSESSMENT (SUBURBS 

OF CALCUTTA, AND HOWRAH). 

MESSAGE No. 133. 

'fhe Governor-General informs the 
Legislative Council that he has given 
bid assent to tha Dill which was pa~sed 
by them on the 27th February 1858, 
entitled "A Bill for raising fwids fo1· 
nrnlling and repail'ing roads in the 
8ulrn1·bs of Calcutta and tlae Station of 
Howrah." 

G. F. EDMONSTONE, 
Secy. to the Govt. of India, 

with the Governor- General. 
ALLAHABAD, { 

The 4th April 1858. 5 
CONCEALMENT Oll' GOVERNMENT 

l'ROPERTY. 

MESSAGE No. 134. 

The Governor-General informs the 
Legidlalive Council that he has given 
bi~ asseut to the Bill which was pnl'sed 




